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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 196 of 2025

IN THE MATTER OF:

Raj Kishore ... Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents

AFFIDAVIT IN COMPLIANCE TO THE ORDER DATED
13.05.2025 PASSED BY THE iiON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH., NEW DELHI FOR TAKING

4rd (hereinafter referred to as UPPCB), Kanpur Dehat do hereby
- solemnly affirm and state on oath as under: I '
5 That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to swear this affidavit. {

2. That vide its order dated 13.05.2025 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter referred to as
Hon’ble Tribunal) has constituted a Joint Committee comprising
the representatives of Member Secretary, CPCB, Member
Secretary, UPSPCB and District Magistrate, Kannauj with

direction to visit the spot after giving notice to the Project

A
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Proponent, look into the grievances after joining the applicant and
representative of the Project Proponent, verify the factual position,
suggest appropriate remedial action and submit its report within
one month by appointing the UPSPCB as a nodal agency for

coordination and compliance. (

That in compliance to the order dated 13.05.2025 the joint

committee has carried out the inspection of the site in question on
dated 10.06.2025. {

/ A detailed Joint Committee Report along with its respective

annexures is being attached herewith as Annexure No.-R2/1.

4, That the Annexure annexed to the present accompanying Affidavit

is true copy of their respective original,

3 That the present affidavit is being submitted before this Hon’ble
Tribunal for kind perusal and consideration.

\W
DEPONENT

&G e
VERIFICATION: I S e 9l P v
- i 2
Verified at Ka!,awr M&gg on this the 13th day of June, 2025 mme

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

St,?{)ﬁn/be%r? e this day As/?/"{/o'fs 3 DEP\%QT
By Sri.gm.%fzﬂc?'—” AU S Content '

of this Explained \Viho is iy inentified Sef: 3 AT
- : I e e P e
; Ashish Kumar ST 2



1 6 ANNEXURE-R-2/1

Factual Report of Joint committee in compliance to the Hon’ble NGT order dated
13.05.2025 in Original Application No. 196/2025 in the matter of Raj Kishore Vs
State of Uttar Pradesh & Ors.

1.0 Preamble:

The Hon’ble National Green Tribunal, Principal Bench, New Delhi vide order dated
13.05.2025 in the matter of Raj Kishore Vs State of Uttar Pradesh & Ors. has
constituted a Joint Committee of CPCB, State PCB, UP and District Magistrate,
Kannauj to verify the factual position, suggest appropriate remedial action after
visiting the spot after giving notice to project proponent, look into the grievances of
the applicant and submit its report within one month. The UPSPCB will be the nodal
agency for coordination and compliance. The copy of reference NGT is annexed as
Annexure No.-1.

The relevant para of said order, 1s reproduced hereunder:

“Subject-Regarding illegal kiln (Joint secret complaint)

Sir, we wish to inform you again that we the residents of the area and the residents
of Makhaipur village had complained against H M. Brick Kiln located on Kannauj
Road Kusumkhor, Village-Makhaipur, Mauja-Kusumkhor, Post Kusumkhor
District and Tehsil-Kannawj Pin-209727, to close this illegal kiln in Hon'ble NGT
and since 2022 we are continuously complaining to Pollution Control Board
Kanpur and Pollution Control Board Lucknow. After our complaint, the Pollution
Control Board, Kanpur (Raniya) inspected the kiln and found it illegal, and a strict
order to close the kiln was issued. A copy of the kiln closure order was made
available to us online, but till date the illegal kiln could not be closed. Although
this kiln maybe closed on paper, but no action has been taken on the ground level
yet. In 2023, we had a phone call with the Pollution Control Board Kanpur. They
said that we have issued the order to close the kiln. Now the next step is for the
District Magistrate. The District Magistrate will get it closed. When the order to

close the H M. kiln was issued, the name of this kiln was changed to 3"Cash." Now
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the illegal kiln is operating more vigorously than before. The regional officials have
not been able to close the kiln till date but some officials are busy investigating the
complainants. As to who has made the complaint, so that his name can be shared
with the kiln owner and the kiln owner can silence him by beating him so that he
does not complain against the kiln. Earlier the complainants had given their names
but later they were beaten up and threatened not to complain. Hence, we give secret
complaints. Sir, this illegal kiln is ruining the crops of our fertile land, polluted
dust and mud are spread in my village and school, because this kiln is located only
about 300 to 400 meters away from the residential area, school and religious place.
Sir, this year also the name of the kiln has been changed and it is running under
the name "CASH". Sir, this kiln is continuously running by changing the name and
owner, sometimes by the name of HM, sometimes by the name of HK, and now in
2024 it is running under the name "CASH", now for the third time this kiln has been
bought by a person named Sheru Ali and he is operating the kiln. Sir, until this kiln
is demolished, it will keep running by changing the name. 1t is requested to get the

kiln closed permanently.”

“4. Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in
Schedule I to the National Green Tribunal Act, 2010.

5. Inview thereof, we consider it necessary to seek replies/ responses from (1) State
of Uttar Pradesh through District Magistrate, Kannauj (2) Uttar Pradesh State
Pollution Control Board (UPSPCB) through its Member Secretary and (3) M/s
H.M. Brick Kiln situated on Kannauj Road Kusumkhor, Village-Makhaipur, Post
Kusumkhor, Tehsil and District Kannauj who are impleaded as respondents no. 1
to 3.

6. The Registry is directed to prepare and attach memo of parties to the application and
1ssue notices to respondents no. 1 to 3.

7. Notice be served on Respondent no. 3- M/s H.M. Brick Kiln through the District

Magistrate, Kannauj. For this purpose. notice issued to the respondent no. 3- M/s
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H.M. Brick Kiln be sent to the District Magistrate, Kannauj by E-mail for getting
service of the same effected on it and sending his report in this regard.

8. Replies/responses by respondents no. 1 to 3 be filed at least one day before the date

of hearing fixed.

9. Further in view of the factual averments made in the application, we also consider
due verification thereof through a Joint Committee to be necessary. Accordingly.
we constitute a Joint Committee comprising of the representatives of Member
Secretary, Central Pollution Control Board (CPCB), Member Secretary, Uttar
Pradesh State Pollution Control Board (UPSPCB) and District Magistrate,
Kannauj. The Joint Committee is directed to visit the spot after giving notice to the
Project Proponent, look in to the grievances after joining the applicant and
representative of Project Proponent, verify the factual position, suggest appropriate
remedial action and submit its report within one month. The UPSPCB will be the
nodal agency for coordination and compliance.

10. In case of failure to submit the report within one month, the Member Secretary,
UPSPCB shall attend this Tribunal physically to explain the circumstances for non-

compliance of order for submission of the report within one month.”

2.0 Proceedings:
(i)_Order of the Hon’ble National Green Tribunal Dated 13.05.2025
The joint committee constituted by Hon’ble NGT comprising of the representatives
of Member Secretary, CPCB, Member Secretary, UPSPCB and District Magistrate,
Kannauj as following members:
1. Smt. Navneeta Rai, SDM, Tehsil- Sadar Kannauj, District-Kannau)
(Representative of DM, Kannauj)
2. Sh. Arvind Kumar, Scientist-C, CPCB, Regional Directorate, Lucknow
(Representative of CPCB)
3. Sh. Manoj Kumar, Regional Officer, UPPCB, Kanpur Dehat (Representative
of UPPCB)
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That 1t 1s submitted that Hon'ble NGT, New Delhi in OA No.- 541/2022 Jai Singh
& Ors. Vs. State of Uttar Pradesh passed an order dated 05.09.2022 constituted a
Joint Committee comprising of Uttar Pradesh Pollution Control Board (UPPCB),
Central Pollution Control Board (CPCB) & District Magistrate (DM), Kannauj
and direct the committee to meet, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and submit its report
within one month.

In the compliance of the above, as per the report dated 05.12.2022 of Joint
Committee, M/s H M. Brick Kiln Village- Makhaipur, Post-Kusumkhor, District
Kannauj does not meet siting criteria as per Uttar Pradesh Brick Kiln (siting
criteria for establishment) Rule-2012. Brick Kiln M/s H.M Brick kiln was
established in October 2021 without obtaining prior CTE from U.P. Pollution
Control Board and was operated till 20 June 2022 without prior CTO from U.P.
Pollution Control Board.

That it is submitted that U.P. Pollution Control Board has already issued closure
order vide letter dated 29.09.2022 against the Brick Kiln M/s H.M Brick kiln
Village- Makhaipur, Post-Kusumkhor, District Kannauj. The copy of the closure
order dated 29.09.2022 marked as Annexure No.-2

That in compliance of Hon'ble NGT order dated 06.10.2023, the joint committee
of UPPCB and District Administration has sealed the brick kiln M/s H.M. Brick
Field, Village-Makhaipur, Post-Kusumkhor, District- Kannauj dated 30.11.2023.
U.P. Pollution Control Board has also sent a letter dated 01.12.2023 to Thana In-
charge, Kotwali Kannauj and Mining Officer, Kannuaj to ensure no mining/brick
manufacturing work 1s done by the unit at this site. The copy of the letter dated
01.12.2023 marked is as Annexure No.-3

That it i1s submitted that UP.  Pollution Control Board has also imposed
Environmental Compensation of Rs 16.43.750/- against the Alim Khan, S/o
Makhku Khan, village-Nagla Amar Singh, Mohkampur, Dist. Eta, UP is the
owner of M/s HM Brick Kiln, Village-Makhaipur, Post-Kusumkhor, District-
Kannauj for the illegal operation of the unit vide letter dated 15.12.2023. Further,
The letter of Member Secretary, UPSPCB dated 30.01.2024 sent to District
Magistrate, Kannau)j for the recovery of Environmental Compensation as per the
land revenue rules. Annexure No.-4

(vii) That it is submitted that District Magistrate, Kannauj directed to Tehsildar, Tehsil-

Kannauj for the recovery of Environmental Compensation. Tehsildar, Tehsil-
Kannauj vide his letter dated 20.04.2024 informed citation has been i1ssued against
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the defaulter brick kiln on 12.02.2024 and after that order has been 1ssued on
20.02.2024 for attachment of property of defaulter brick kiln, but this order is
stayed by Hon’ble High Court vide order dated 16.02.2024 and 04.04.2024.
Annexure No.-5

(viir)That as per the direction of Hon'ble NGT vide order dated 06.10.2023, it is

(1x)

(x)

(x1)

submitted that in District-Kannauj there were 137 brick kilns identified, 27 brick
kilns are closed by UPPCB and rest 110 Brick kilns have valid Consent to Operate
(CTO). The list of 27 not operational brick kilns and 110 operational brick kilns
are enclosed and marked as Annexure No.-6

That it is submitted that officials of Regional Office, UPPCB, Kanpur Dehat has
inspection the brick kiln on 30.01.2024. That U.P. Pollution Control Board has
sent a letter dated 06.02.2024 to Superintendent of Police Kannauj and District
Magistrate Kannauj and concerning SHO for ensuring compliance of closure
order issued to the Brick Kilns units by the UPPCB. The copy of the letter dated
06.02.2024 1s enclosed herewith and marked as Annexure No.-7

That it is submitted that the inspection of M/s Kais Brick Field (Old Name- M/s
H.M. Brick Kiln) Village-Makhaipur, Post-Kusumkhor, District-Kannauj was
carried out on dated 03.02.2025 by the District Level Committee constituted on
the direction of Additional Chief Secretary, Environment, U.P. and during the
inspection brick kiln was found operational without obtaining Consent to Operate
(CTO) from UPSPCB. It was closed down by the District Level Committee as the
closure order vide letter dated 29.09.2022 against the M/s Kais Brick Field (Old
Name- M/s HM. Brick Kiln) was still in effect and also directed not to operate
the brick kiln, to the new owners /partners of brick kiln Sh. Nafees Ali, Sh. Naeef
Ali and Sh. Dilshad Ali, all S/o Sh. Raseed Alj, resident of Vill-Sarotoop, Post-
budhani, Tehsil/ district-Kannauj and Sh. Danish, S/o Sh. Anvarul Haq resident
of Vill./Post- Kusumkhor Bangar, Tehsil/ District- Kannauj. Annexure No.-8

In accordance to the referenced order of Hon’ble NGT, an instant inspection of
M/s Kais Brick Field (Old Name- M/s H.M. Brick Kiln), Kannauj Road,
Kusumkhor, District-Kannauj, Uttar Pradesh was carried out on dated 21.05.2025
by the District Level Committee constituted on the direction of Additional Chief
Secretary, Environment, U.P. During the inspection brick kiln was found
operational. It was closed down by the District Administration through Fire
Brigade and sealing of I.D. Fan of Kiln stack. Annexure No.-9
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3.0 Site Inspection of Joint Committee:

Further, the Joint Committee constituted by Hon’ble NGT vide its order dated
13.05.2025, visited the brick kiln site on dated 10.06.2025, brick kiln was found non-

operational. Brick Kiln representative (Sh. Umar Daraj, Munim) was present at site;

however, complainant Sh. Raj Kishor was not present during inspection. UPSPCB has

communicated the complainant by the e-mail, mobile and WhatsApp to present on site

during inspection of joint committee but complainant refused to be present on site.

Copy of the Communication is enclosed as Annexure-10.

4.0 Salient Observations:
The representatives of Joint Committee visited the M/s Kais Brick Field (Old Name-
M/s H.M. Brick Kiln), Kannauj Road, Kusumkhor, District-Kannauj, Uttar Pradesh

and the observation made by the committee are summarized as under:

|

During visit, the brick kiln was found non-operational. It is informed by the
brick kiln owner that the brick kiln is not operational since 21.05.2025 due
to closure direction 1ssued by UPSPCB.

It 1s informed that the brick kiln was established in October, 2021 and sold
to the current owners/partners Sh. Nafees Ali, Sh. Naeef Ali and Sh. Dilshad
Ali, S/o Sh. Raseed Ali, resident of Vill-Sarotoop, Post-budhani, Tehsil/
district-Kannauj and Sh. Danish, S/o Sh. Anvarul Haq resident of Vill./Post-
Kusumkhor Bangar, Tehsil/ District- Kannauj vide brick sell receipt dated
17.08.2024 on Rs.50 Non Judicial Stamp._ Annexure No.-11

It i1s informed that installed capacity of brick kiln is 20,000 bricks/days. As

informed by the representative of brick kiln approx.03 lakh bricks were lying
at their premises, during inspection.

The unit has not obtained “No Objection Certificate (NOC)” for
establishment of brick kiln from UPSPCB.

The brick kiln is not having consent to operate under the Water and Air Act
from UPPCB.
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The brick kiln is rectangular in shape and installed ID fan with capacity 10
HP.

During visit, committee observed that brick kiln has installed monitoring
platform & porthole at the stack but ladder was not available.

The brick kiln 1s using coal, wood and wood dust as fuel. Emission from the
kiln is emitted through stack of height approx. 115ft.

The brick kiln has 02 borewells to meet its fresh water requirement. No flow
meter is installed at borewells.

As informed, the brick kiln has not obtained permission from Mining
Department and Jila Panchayat for the year 2024-2025 and as per UPSPCB,
No Consent to Establishment (CTE) / Consent to Operate (CTO) application
received in UPSPCB in the name of M/s Kais Brick Field (Old Name- M/s
H .M. Brick Kiln), Village-Makhaipur, Post-Kusumkhor, District-Kannauj.
As per the Uttar Pradesh Brick Kilns (Sitting Criteria for establishment)
Rules, 2012, No license in respect of firing of brick kiln or for mining lease
shall be granted by Zila Panchayat/ concern district administration until &
unless a valid permission 1.e. consent (NOC) is obtained by the owner of the
brick kiln which is to be issued by the State Pollution Control Board.
UPPCB has issued notice not to operate brick kiln without CET/CTO from
SPCB on 14.04.2022 to the brick kiln, which is not complied by the brick
kiln owner and operated brick kiln till June 20, 2022. UPPCB has issued
Closure order on 29.09.2022.

Lekhpal, Kusumkhor, Bangar has measured the aerial distance of near by
villages from brick kiln. Copy of the report 1s annexed as Annexure No-12,
Distance and direction of residential area, School, PWD Road, nearby Brick

Kiln are as below:

10
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S. Siting Criteria Direction from | Distance (approx.) The Uttar Pradesh
No. Brick Kiln Brick Kiln (Siting
Criteria for
establishment) Rules,
2012
1. Distance from | North-East . Akba[pu[ M_jre__
residential area Kusumkhor-1.5km. |0l km
South e Makhaipur-400 mtr,
North-West Kumharanpurwa-02 km.
2. Distance from | South Primary School, | O1km
School Makhaipur-400 mtr.
3. Distance from | North Kannauj to | 100m
PWD Road Kumharpurwa Road-75
mtr,
4. Distance from | North-East Dildar Brick Field-650 | 800m
nearby Brick Kiln mir.
14. 1t 1s evident from above, Brick Kiln is not meeting distance criteria as per

The Uttar Pradesh Brick Kilns (Siting Criteria for establishment) Rules,

2012,

5.0 Recommendations:

L

The brick kiln may be imposed environmental compensation for operation

without consent to operate.

The Brick Kiln should not be allowed to operate as the Brick Kiln is not

complied with condition stipulated in the Uttar Pradesh Brick Kiln (Siting

Criteria for establishment) Rules, 2012 with respect of siting criteria. Mining

department & Jila Panchyat shall also penalize the brick owners as per

provisions of their rules/guidelines. District Administration, Kannauj should

ensure closure of the brick kiln.

11
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6.0 Inspection Team:

Name of the Committee Members and Departy
ent Signatare
\ gnature

| .

1. Smt. Navneeta Rai, SDM, Tehsi[. Sadar Kannayj, pj; g

. i - ____—’_‘_‘___‘_—-—\—_.__‘*
Kannauj ( Repre_sentative of DM, Kannauj) o

Sh. Arvind Kumar, Scientist-C, CPCB Regional \\QGM

Direct i
irec orat-c, Lucknow (Representative of CPCB) RM'“&K%U”L:
3. Sh. Manoj Kumar, Regional Officers, UPPCB ‘

Kanpur Dehat. (Representati
p Ive of UPPCRB) \M“’VUL\";

l.~.)




-~y

o
TaheA
~

-]

B “Q-:.ﬁ‘&&‘ J&‘E"i:‘.' "rg' F J—ﬂlaﬁ?ﬁfg‘u -i‘,...-r[fa"\' i'_.-n‘ S e 1 3
i i [ i i
© et by Vo) 15)05/292S
' | Arnexune-e
e N?_og Court No. 2 .
BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 196/2025
Raj Kishore Applicant
' Versus :
State of U.P. & Ors. Respondents

Déte of hearing: 13.05.2025

CORAM: HON'BLE MR, JUSTICE ARUN KUMAR TYAGL, JUDICIAL MEMBER

39.12.20_24 which

ot

HON'BLE DR, AFROZ AHMAD, EXPERT MEMBER

Applit.:antzl None for the,applicant

i[5

ORDER

The applicant- Mr. Rﬁj Kishore has sent a letter petition dated

The relevant part of the letter pctifion enumerating grievances of the

applicant is reproduced as follows:-

3 .

«fag-sider 43 & a7 @y T R

mﬁnﬁa’vwaﬁﬁm?ﬁamﬁﬁ#@ o 47 oz
Al 5 o 2/ 77T R, T - PAGI, A

"FYHER g qgea walar f-209727, & @ RreTTe

Fﬂd?'ﬁa;vﬁ!ﬁa,nm‘gwr#,areﬂa?#wﬁm@ﬁﬁﬁﬁ
o fag 0 gR AL A @1 4 91l 2022 9 ARaR R HZoo
WWWawmmmﬁm@gm

R 3 a1 S #2191 PR (F7) & it ¥ 42 BT
T @Y @JﬁHWW’?WWWﬁ!W&ﬁNWW -

WJ{?{:@TE:??WE’»?WWWEW&#WW

- WﬁWWWﬁWWWTJWFWWWﬁ?

e} 7 8 4ET A% € ] & T ) @ R ] T B

e 715481 2023 7 01 1T GIRT g 0T T S BITGY

e?gmﬂamgs‘eﬁawmﬁr?ﬁfm WyTaid] BT QT G}

has been treated and registered as 0.A. No. 196/2025.



q. -

26

B 137 ofar. 317} a7 7 Fovar oyt T & fovear a6,

& &7 FRIG o7 UL O, g g @A a7 SRR ! & T @

5 2 BT A G o ey A7 7 Jad Tl 9
3 ol i & o v 7 T 8, AT AR T HE P

ﬂ?dﬂ?aﬁaﬂﬁwwﬁ@ﬂﬁa{mﬁmmﬂ

577 1 o7} 50 &1 o e Reprare faeia 1 6, e v T

@Wﬁm%m@ewwmmﬁww

W@Wug‘%@mfﬁmﬁwﬁwﬁmﬂﬂ%ﬁ#

3 ST I B wa}m}mﬁwﬂawafﬂwzﬁ

?@mqﬁ?’wﬁfﬁwﬁ-mwwmaﬁﬁﬁ
; A .

Www-ﬁy@#mmaﬁﬁmmﬁﬁ?
8 R 7 a & 7 7G4, fg? it T €, il g8 HET
ST IR T 7 L T G HEd A THT 300 G400 HeT G

e 2 e g 7 o 4 T T B AT M AT

m?rmmamgrwsﬁmﬁwm-mwﬁm

© FA I, 2} g, A 8 ) g, A G I o 2024 7
g TG TG sr FRT AR 4 HET I el A

wﬁ?#aﬁw?ﬁn@w%mw?ﬁm#}ww
w@wﬁ'mmmﬁwmm-mmw
. 1R 9 o2 ) U T G 5 T B P N

the-letter petition reads as under:-

“Subject-Regarding {llegal kiln (Joint secret complaint)

Sir, we wish to inform you again that we the residents of the '
area and the residents of Makhai Pur village had complained
against HM. Brick Kiln located on‘Kannauj Road Kusumkhor,
Village-Makhai Pur, Mauja- Kusumkhor, Post Kusumihor
Dz’strict‘and Tehsil Kannauj Pin-209727, to close this itlegal kiln
in Hon'ble NGT and since 2022 we, are continuously .
complaining to Pollution Control Board Kanpur and Pollution
Control Board Lucknow. After our complaint, the Pollution
Control Board, Kanpur (Raniya) inspected the kiln and found it
illegal, and @ strict order to close the kiln was issued. A copy of , -
the kiln closure order was made available to us online, but till’
' . date the illegal kiln could not be closed. Although this kiln may
be closed on paper, but no action has been taken on the ground
_ level yet. In 2023, we had a phone call with the Pollution
Control Board Kanpur. They said that we have issued the order
(o close the kiln. Now the next step is for the District Magistrate.
. vhe District Magistrate will get it closed. When the order to close
the H.M. kiln was issued, the name of this kiln was changed to

The English Translation by the Registry of the above quoted part of ’

14
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"Cash," e .

before. ;‘i‘z}"?;f}snmfgﬂ{ kiln is opercting more vigorously than

till date bu? a OfflCluIs.ﬁaue not been ablle to close the Kiln

.. complainants Asome officials are busy investigating the

. RS EER b b s to who has made the complaint, so that his
.Silcnée e barec.i wttf} the kiln owner and the kiln owner can
e kil B .Iif eating him so that he does notcomplain against
ot th;e arlier the complainants had given their names but

" Eanee Y were beaten vp and threatened not to complain.

2nce, we give secret conplaints.

Sir, this illegal kiln is ruiniﬁg the crops of our Jertile land,
polluted dust and mud are spread in my village and school,
because this kiln is located only about 300 to 400 meters away
from the residential area, school and religious place. Sir, this
year also the name of the kiln has been changed and it is
running under the name ""CASH" Sir, this kiln is continuously-
running by changing the name and owner, sometimes by the
name of HM, sometimes by the name of HK, and now in 2024

+ it is running under the name "CASH", now for the third time
this kiln has been bought by a person named Sheru Ali and he
is operating the kiln. Sir, until this kiln is demolished, it will
keep running by changing the name.

It is requested to get the kiln' closed permanently.”

4, Prima facie, the averments made in the application raisc questions
relating to environment arising outl of the implementation of the
enactments "spcciﬁed in Schedule 1.to the National Green Tribunal Act,

2010.

5. In view thereof, we consider it necessary to seek replies/resporises
from {1) State of Uttar pPradesh through District Magistrate, Kannauj (2)
Uttar Pradesh State Pollution Control Boar_d‘{Ui:’SPCB] through its Member

. - _-_'_'_'-.
Secretary and (3) M/s "H.M. Brick Kiln situated on Kannauj Road

Kusumkhor, Village-Makhai Fur, Post Kusumkhor, Tehsil an:l District

Kannauj who are impleaded as respondents no. 1 to 3.

6 The Registry is directed to prepare and attach memo of parties to the

application and issue notices to respondents no.1 to a.

- Notice be served on Respondent no. 3- M/s H.M. Brick Kiln through

the District Magistrate, Kannauj.. For this purpose notice issued to the
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‘res ond
pondent no. 3- M/s H M. Brlck }{ﬂn b scnt to the Daamct Magistrate,
Ka

nnauj by E-mail for geltmg scrvice orthc samc effected on it and sending

his report in this regard.

B Replics/responses by rc.--.po11dcr§ts no. 1 to 3 be filed at least one

day before the date of hearing fixed.

9. Further in view of the-factual vverments made in the application, We

alsp consider due verification thcrcof t

'ﬂeceésary.- Accord'mg]y we constitute a Joint Committee compnsmg of thv:f:

rcpresentatwcs of Member Secretary,

-—

{CPCB], Membc: Sccretary Utt

Central Pollution Control Board

ar Pradesh State Pollution Control Board

(UPSPCB) and District Magastrate. Kannauj, The Joint Committee is

dirccted to visit the spot after giving notice to the Project Proponent. look

into the grievances after joining the appllcant and representative of the

Project Propenent, verify the factual pos:tmt' uggest appropriate remedm.l
iy e e e suggest appropritz ===

bmit its report within one month, The UPSPCB will be the
s Sanlia mbiaons e

actioh and su

nc.wdal agency for coordination and compliaice. 'l
e ——

——

10. Wmit the report within one 1nonth, the Mvmbcr

Sccretary. UPSPCB shall attend this Tribunal physically to cxp!am the

circumstances for rion-compliance of order for submission of the report

within one month.

11. Liston 02.07.2025 for furlher consideration,
.___-.——-_p.__.g..—-"'_'-__—

12. A copy of this order, along with a copy of the application ‘and

documents attathed with the same, be forwarded to the Member Secretafy,’

Central Pollution Control Board (CPCB), the Member Secretary, Uttar

Pradesh State Pollution Control Board !Ups'pcB] isd N Distiiet

Magistrate, Kannauj by e-mait for requisite compliance.

. "

hrough a Joint Committée to be

16
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13. Th '
. 1¢ chiat ' "
13 H
ty is also dirccted to inform-the applicant about th

. of heari ;
ring fixed and also to send.VC link t

ro i
proceedings on the next date of hearing

May 13', 2025 '
Original Application
ag "

No, 196/2025

¢ date

¢ him for joining of the

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

17
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—~— UTTAR PRADESH POLLUTION CONTROL BOARD
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14 W%m\m sy ?@7//%

To,

The District Magistrate,
Kannauj. ﬁ m"-me i ”0' "{

Subject: i i
ject Rega;h;:ig ;:;ollectmgfrecovc.ry of Environmental Compensation imposed o M/s HM Brick
ield, Gata No.2675, Vill-KusumkhorBangar, Pargana& The Kannauj.

Vide its order dated 21-12- : i i i
A i 2023 the Hon’ble National Green Tribunal, New Delhi has passed

10. z;j'; cwrzf ;ccegp;)hégsixbf;mmn of Shrdfraq’eepMisra that the communication seni by Member

) o the concerned District Magistrates of Moradabad, Sambhal, Rampur and

Amroha are orders under Section 314 of the Air Act, then for non-compliance of :‘he said order

the competent officers of UPPCB are required to take action under Section 37 of the Air Act. In

both the eve{m:affties, cither through issuance of recovery certificate by the competent officer of

UPPC}:‘?'or issuing direction in terms of Section 314 of Air Act, if there is an inaction by the
authovities then the action is required to be (aken in lerms of provisions noted above

competent authority of UPPCB which they have failed to take till now.
Further, please refer to H.O. letter No. H 04280/C-2/Air-165/23 dated- 15.12.2023(EC dat})

on the above subject. It is to inform you that vide letter dated 29.09.2022(closure date)UPPCB ha
issued closureagainst the above mentioned unit under section 31A of Air, (Prevention and contral of
pollution) Act. 1981. UPPCB vide letter dated 15.12.2023 (EC date)has imposed Environmental
] Compensation of Rs. 16,43,750.00 against the unit. UPPCB vide letter dated 15-12-2023 has issued
direction to you for recovery of the imposed Environmental Compensation under the U.P. Public
Money Recovery of dues (Amendment) Act, 1972. The recovery of the imposed Environmental

Compensation against the unit has not been done till date.
Sixteen Lakh Forty Three Thausand Seven Hundred

The sum of Rs. 16,43,750.00/- (Rupees-
Fifty only) is payable in account of Environment Compensation from M/s H M BRICK FIELD
GATA NO. 2676, VILL-KUSUMKHOR BANGAR, PARGANA AND TEH-KANNAUJ,

DISTRICT-KANNAUJ

The Name and Address oncerned industry is as follows:

of the Owner/ Directors of thec
la Amar Singh, Mohkampur, Etah-207244.

1. ShriAlim Khan s/o ShriMakhku Khan, Vill- Nag mpu
You are hereby requested to recover the same as land revenuc and deposit it into the account of
the U.P. Pollution Control Board's Account No. 701502010002104, [FSC Code- UBIN0570150,

Union Bank of India, vibhutiKhand, Gomati Nagar, Lucknow. The cost of the proceedings if any

shall be recovered in addition.
1) Amount 0 be recovered - Rs. 16,43,750.00
2) Costof the Proceedings - Rs. 1,64,375.00
Rs. 18,68,125.00

nt(1+2)-
3) Total Amou (1+2) Yours Sincerely,

/

Member Secretary

CC:-Regional officer, UPPCB, Kanpur Dehat.

\-\/S}\ Mcmﬁﬁ' Secretary
1o .

4.



l\ 34
i USV/7 - w
Al /oAU, TR Yuo o - - '()NNE’(U LF - ;
DMKNJ-CRAOMSCW/31/2023-CRA-1<NJ An

PRI et s
09R0M0ARE~avgeht / 2024

; covery of Environmental .
Field Gatano. 2657, Vill- Kusy Compe

327’?}

/ v 1319 /<Roawroo /w0y
/ fasg: Regarding collection /re

r

féstia: 2¢ wig, 2004
sation imposed M/s HM Brick

ot , mkhor Banger. Pa rgana & District Kannaui
A P
SR WS WO P g
HHER <E
ST Rvas wwr ey gie—

‘ 547 / IB/H-14/2024 [T 22.03,2024 BT Fest 720 Hv7) @
?ﬁa W, S arfa A e @ W UF WEH-H 06277 /Hi~2/A—165/24 i
0012024 &1 Ieoi@ HY §Y N0 THOTHO BF e, T WEA-2676, U TEZR FHTER,
T T T e W SRR et aeRIR F0 18,68,125.00 (B0 SRRE A %

ZAT BN
T W TN ) peRa B ey N GE R SRR W R Al @ am

Y-701502010002104, 3MEOUHORO Bre-uBiNos70150, IR e aifs 3fozar, ey wvs,
TN TR, TG § T S W A et @ T D

T T H AT FRA R 6 wewor § ayell Frad) o dedieRr, s @t e
T Y| TefldeR W, TS ¥ TS0 § oo e qAH—421 / q0G0T0~<TE /2024 TS
20042024 SUR FREAT B, R Soorg frwr € 5 edeR @ fee RAiw 1202202¢ @
WIFCYH N {61 17| 399 91 o oI e 0 W 99 ER B [AeE GAiE 20.02.2024
B T G B G AR B T | WD T¥ AHRR Y Ao T e ¥ e wieeT T
X1=1431 /2024 M/s HM Brick Field M Re 36 e godo SRR @ T fews =0 o=
AT, TES 99, d@AS A U9 IR G7F 16.02.2024 ERT 7= ey ik & w11 &—

“For orders, see our order of date passed in Wri#C No. 151 of 2024.”

IR AW & HH H 70 9o I, TGS 99, TW@Ae § SN Re aine G
H—151,/2024 ¥ UiRd 3meel &7 a@cie &1 T, Rred 7o 9o MAeE 3 9 Sy oHie
12.02.2024 &7 =1 ameer wRe fear Tar &

“Till the next date of listing, no coercive measures be taken in respect of the cases where
properties have been attached. The undertaking, if any, given in connected matters and extended
earlier, may also operate till the next date of listing.” _ ‘ _

THS TER 0 STU RIGE 7 SWdG Re I H-151/2024 F JUR WEw BEw

| 28032024 TG f&Tid 04.04.2024 BT 7 e wiRa R T3 8-

“Interim order shall continue till the next date of listing in this petition as well as in the
connected matters. TR - 5

S entary rejoinder affidavit file the petitioner is taken on record.

L e GJ R M T H10 G?fg-! e g BIY ARy WRT T8 e T ¥
T Rerfy § GeviiereR WaR—d=irol gRT 3191 3= # HI0 ST <Rl &N WRT st & ufd
[ FX TR A0 Sz e ¥ RaREE 89 $ R afE SRl ¥RE T 81 @1 sl
forar & -

ém: TRy § IUeTey R TR TEEieeR dwiil &) IR [T 20.04.2024 7)) wTafy @
S aftfer et @ afy s gEerd vd amavas R 2T 9 o < R

TG TR AT B B P RN | —

HeFd— AT |

Signed by Ashish Kumar
Singh
Date: 20-04-2024 19:23:56
I frenfen™i (o /m0)
0\‘/ J q’_':ﬁml
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1,64.375 /— Tl SFRIRT W94 18,68,125/— By R B AT aEe ﬁﬁm
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ﬁmmwmﬁmaﬁww |

e —IRIGTIA | —

217 - 12 ﬂ!lettjfrf-ervs Tl T,
AT -

oI
(il
4"
e

T.C.-12V, Vibhuti Khand, Gomti Nagar,

Lucknow - 226 010
226010

Phone : 0522-2720B28, 2720831
0522-2720828, 2720831 ; g
0522-2720764, 2720676 Fax . : 0522-2720764, 2720676
info@uppeb.in E-mail  :info@uppeb.in
vavovruopch.com Website : www.uppeb.com
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Court No, - 2
Case - WRIT - C No, - 151 of 2024

1‘?titimmr t~ M/S New Star Brick Works (Erstwhile M/S Shiv Om Brick
Works) Thru, Prop, Afsar Ali

Rusllmmluul - State OF U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

g?nusul fox Petitioner :- Jalzj Kumar Gupta,Mehdi Khan,Mohd. Aslam
an

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Hon'ble Om Pralash Shulda,J.

(CMA No. 06/2024)

Supplementary rejoinder affidavit filed by the petitioner is
taken on record.

[Om Prakash Shukla, J.] [Rajan Roy, J.]

Order Date :- 4.4.2024
Santosh/-

24
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Case i WRIT - C No, - 1431 of 2024

Petitioner - M/S Wy By Field Thru. Partners Mohammad Waseem
IKhan Ang Alim Khan d
Respondent :- Staie Of U.P Thru, Prin. Secy., Forest, Environment An
Climate Change And O¢

hers
Counsel foy Petitioner ;

- Jalaj Kumar Gupta,Mehdi Khan,Mdhd. Aslam
IChan

Counsel for Respondent :- C.S.C.,Asit Srivastava

on'ble Attau Rahman Masoodi J..
on'ble Brij Raj Singh.J.

s

i it-C No.151 of
For orders, see our order of date passed in Writ-C N
2024,

i, J.
(Brij Raj Singh, J.) (Attau Rahman Maso odi, J.)

Order Date :- 16.2.2024
Rao/-
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Case ;.
ase WRIT~C.N0.-151 of 2024

Petitioner 1. /gy
v S New Sty pyg
Om Brick Works) Thyy, Prop, rAlcfl;;f Exlili{S IRy

Respondeng .
Envirg Nment }\:éagl-m U.P. Thru Prin.Secy, Deptt, Of Forests,
Counsel for pagiin o ChANGE And Ors.

etitioner :- Jalaj ; i
Khan,Mohq, Aslam Khan PR S M
Counsel fop

RESpondent - C.S.C.,Ashok Kumar Verma
H i

nn:ble Attau Rahman Masoodi.J.
Hon'ble Brij Raj Singh,J.

l: In compliance of the order dated 04.03.2024, Sri Rajendra
Singh, Chief Environmental Officer, Circle 7, U.P. Pollution
Control Board, Lucknow is present before the Court.

2. Counter affidavit filed today, is taken on record.

3. Let a copy of the same be served to the learned counsel for
the petitioners in all the writ petitions.

4. Learned counsel for the petitioner in all the writ petitions are
granted a week's time and no more to place on record the
Consent to Operate issued in their favour, if any.

5, List this case along with connected matters on 28.03.2024.

6. Interim order shall continue till the next date of listing in this
petition as well as in all the connected matters.

7. The personal appearance of the officer present today is
exempted unless called for,

[Brij Raj Singh,J.] [Attau Rahman Masoodi,J.]

Order Date :- 11,3,.2024
Sanjay
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Case - WR
4 i I &
iﬁ:‘“nnm- - M;C No.. 1431 of 202
i And Al Rk 4
Khan ld Thew, Partnors Mah
anmad Waseem

lﬂspﬂlldﬂ‘lll - Smle 0] U P
(B hﬂdl@ (..hi]nul! Al'ld ol :
ers

Coung
4 El [n i qHH
Khan * Petitioney 1 Jyly
alij Kumar Gupta,Mehdi Khan,Mohd. Asl
an,Mohd. Aslam

Cn“n‘ n -C.5 Stvastav
b lll [DI‘
t‘_';]lDIltlt:l‘ll -CS8.C Asit S
Wy, nvastava

Thry, p
rin. Secy,, Forest, Environment And

Case - .
Pctiﬁnn?rRPN],c No. - 868 of 2024
S Yadavji Entl Udyog (New Name Fauji Ent Udyo

g'opri etor Abad Rhan
espondent :-
pondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,

Envi
wironment And Climate Change And Ors.
a,Mehdi Khan,Mohd. Aslam {

g) Thru

i

Counsel for Petitioner :- Jalaj Kumar Gupt

Khan

Counsel for Respondent :- C.5 .C.Asit Srivastava

%
' Cas‘e_:- WRIT - C No, - 866 of 2024
& 1i’{iltmmua’f +- M/S Hafeez Ent Udhyog Thru Authorized Signatory Sayeed ;
an i
Respondent :- State Of U.P. Thru Add

&
And Climate Change And Ors.
Counsel for Petitioner :- Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent :- C.S.C.,Asit Srivastava \

on'b tau Ra
'b ii RajSi

]. Chief Secy. Environment, Foresls

a

tey-

an important

under Article
tainable in
and

4. This bunch of writ petitions involves
question of law as 10 whether a writ petition
226 of the Constitution of India would be main
the matter, of which the cognizance

pefore the National Green Tribunal bY
the National Green Tribunal ACt,
2010"). Section 14 of the Act

respect of
jurisdiction lies
virtue of Section 14 of
2010 (for ghort "the Act,

2010 reads as under:-
unal shall have the jurisdiction over all civil
to environment

bstantial question relating
any legal right relating to

is involved and such question arises out of
of the enactments specified in Schedule

|

l' n(1) The Trib

| cases where @ 5
(including enforcement of

environments,

the :}np!ementan'on

L
(2) The Teibunal shall hear the disputes arising from the
questions referred to In sub-section (1) and settle such

\ / disputes and pass order thereon.
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Jurisdiction is exerel original (1) appellate, The original

2010, whereas ’t‘lelCISed by virtue of Section 14 of the Act

i 5 of ﬂlﬁ appellate jurisdiction is exercised under
- the Act e jurisdi

g s , 2010. The respective jurisdictions
enumerated under the two pravisions.

ustry in the modern world
natural necessity 10
as the industcy has
needs required for

uman society is
but

3. T . I
l o i i

the cxistence of human society, where
nsumptive

hand, the h
f ecological balance,

emerged on account of the co

day-to-day life. On the one
to maintain the standards ©

bound

on the other, it cannot compromise and detach from the

consumptive needs which again are necessaary [0 ensure
d are indispensable-

1e survival of human society an
ion of the environment h
f law sinceé last

tl
as been

i f the coults O
of "polluter should pay"

attracting the @
f Indian Council for

many decades.

emerged first tme in the case 0
gaviro-Legal Action and Others Vs, Ugion of India and

others, (1996) 3 scc 212, The dircctions issued by the

Hon'ble Supreme Court rem d, gave rise 0
e this Court re the Hon'ble

Jitigation befor
Supreme Court time and again.

writ petition by the Paryavarain
(Writ Petition (© No.375 of 2012,
Samiti and another Vs. Union of
decided on 22.2.2017 reported in

(2017) 5 SCC 326) The Supreme Court by issuing certain
directions relegated the matter to the National Green "
Tribunal for going into various aspects of the grievance in

aining uncomplie
well as befo

5, It appears that a

Suraksha Samiti

paryavaran Suraksha

[ndla and others was
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G. On ¢
an overgl) View

dimensi of
b lonl the n ; %
protecti . was o 1t a two
On of envirgpg evolved 1o deal with
N th the

which i
al
5 Lo serve Lhe twin objects

are i“ s
i are indispe
F : ‘l “Sﬂhl i "
l‘-'Slly, 'lhe ¥ Interconnected to the SUCiel‘y

remedi

ms[CmS,m;chml measures  for  setting up the

Control Board s b‘s'per the report of the Central Pollution

30.5.2019 and ubmitted to the National Green Tribunal on
: 19,7.2019 wa :

Green Tribunal. s approved by the National

tule second dimension of the environmental protection
0 -
postulates the monitoring of Common Effluent Treatment

Plants (CETPs)/ETPs/STPs. A report t0 this effect was also

submitted by the Central Pollution Control Board on

14.8.2019 and the same has also been talen into account

. by the National Green Tribunal.

g, In the matter relegated by the Hon'ble Supreme Court
ralisha Samiti (supra), the National Green
3,8.2018 had initially directed

the Central pollution Control Board to submil the reports
in the light of the judgement of the Hon'ble Supreme
Court and as Per the direction contained in paragraph (vid

of the order aforesaid, We gathcr that for setting up of
pecessary contribution by the Centre,

ncerned  industrys the percentage of
requisite funding was clarified. 1t is in the light of the
direction jssued by the Hon'ble Supreme Court, the reports
dated 13.5.2019, 19,7.2019 and 14.08.2019 have come O
pe filed before the National Green Tribunal, both for

remedial and monitoring purpose:

9. The National Green Tribunal with the passage of time
and In order to effectuate the application of laws, has
evolved a compensation regime under &n action plan. This
dimension has come to be implemented from 1,4.2020 as

dudiwad AATDO AnAan pm——- S (1L ilam

i.e. Paryavaran Su
Tribunal vide order dated

reatment plants,
state and the to

1 el damb L Y R
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ﬂ]e hlt“ A ‘h“(f} I"'"t'fft" fir

rant

Conto] b s S
Pl ki F e 1¢ orders
Ollll’JOn) the  Air (Prevention and

Act, 1
a » 1981 (for shopy
point of time my for short e Act, 1981")

reports '
r""mlillating mpli. tl{ carlier than the aforesald
i tiet mechani
sm. The writ
d the consequential actions
assed under Section 31-A of

titiong
Petitions haye merely ugsail
¢manati e o
anating from (e orders
P

the Act, 1981 g

have failed to Il;::::eﬂ:)eny:ar 2017 to 2021. The petitioners

under Section 31-A of thecord ok g e

P 0 ‘e Act, 1981 in any of the writ
S. The consequential orders, however, have come to

be challenged before us on the premise that the initial

order was not communicated to them. ’

5.:,

11. We are equally pained to notice that even the opposite
party-U.P. Pollution Control Board has not placed on
vecord the relevant orders passed under Section 31-A of
the Act, 1981 and in this mannet, we are unable 10
examine whether the jurisdiction 'of the National Green “
Tribunal would lie under Section 14 of the Act, 2010 or
the action taken is amenable to appellate jurisdiction.
Before entertaining or throwing out a petition on the
ground of alternative remedy, all such aspects deserve

consideration.

12. Sri AK. Verma as well as Sri Asit Srivastava, learned

counsels for the U.P. Pollution Control Board are granted a
ace on record the relevant orders in

weel’s time to P!

furtherance to whic
bunch of these writ petitions have come to be issued.

h the impugned orders assailed in the

13, Let Central Pollution Control Board be also impleaded
as opposite party in all these writ petitions Dy the
respective petitioners within three days, and a COpY of
each writ petifon be supplied [0 Sri Chandra Shekhar
Pandey, learned counsel representing the Central Pollution

Control Board.
nr

14, Necessary correction to this effect, be made in the

array of parties accordingly.



this stage,

Tecord

’ . 8 Onl
the relevant orders passed under Section 31-
the Act,

A of
1981 on being complied, the question as to
maintainability of the writ

petitions shall be considered on
the next date, .

res in the list
18. List this bunch of writ petitions on 4.3.2024 in
of fresh cases,

isting as on
17. Till the next date of listing, status-quo ;:xxstu;i bt
i hall be maintained. This order shall app
resihn in this bunch.
fhe writ petitions conneced in this bu

3, A1)
Masoodi,
(Brij Raj Singh, 7.) (Attau Rzhman
Order Date - 16.2.2024

Rag*-
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f atail/ 1Rasriat) by UPPCR]  order | s lavached
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O [Devichivan Drlck Fleld. : Tikbesa, Koaenmsiy | /f/f/z’/ B _Vay{;m::u Yes rey - ,‘!‘/A
7 |Mhankar I*mllllh_vnu Wehmoalgroe Kasiers, _ ) Yen _ f )
Chbiibaaeesact, Voaetinidy Yoants) Siey !
N, (S . .. . | A— L
N | Devkl it Udyog bsetista, | hiathivya, Kaintinisy- " y Yes o 7]
e DR —— e il SN
O [ hagwat] Bt Udliyog | el Maypran, Smintved), _ , Ve o o
B NN /17111 7/ S Wi .10 W
10 | Qg Befok lold Adlignir, ittt ya, Kmrwu , (en ! ey
B —— L — Kannad ol 1
LE IRt I lnttn N, Vawttgrat, (31 Waredd, Yen ey
( Wikt uttiati, ¥, atptiziiy Y. annal) iy
el e 7z
12 [Kutdoep Uelek 1tleld N vinlgur vaeur, Vosonmsy- . Yer Mo |
. W1 Yanna) e
13 aatn elek Plold = Mnuwm;mr, Mauiniars, : fen 1'1:-'%_"—{7;&w"
e |Kennmines) 2455777 Vannaij Yo
4 | Durga Belok Fleld Devig, Sakenrn, Vostmisstj- . 7 SEie: Heae T ias
?(l'{_ft’? 4 Viannaij ” e ™
1§ INow Savitel Ivelek Flold Mmmm;mr Mauiitars, 5 (e [ ';.T::m'
K- 245777 Kannj Mo
16 |Rain Eot Bhattn Udhyog P’mrrmllu;m,(1,},,},,4,“3,,' ) Ves e
{Kannau- 2007779 Kannaj e
L7 [Pavan Briek leld Gidiya, ¥, achihgnira, Yer 1 ¥eo
Ciursabiygnnj, Vannanj- Kannaj " ’
208217
I8 |8 R Briek Field G/1, Woad, Jalalabad, . Yes i
Kunrnauj-20400% Kannauj tity §
Q|5 o)
'I\u “ur_u\l “.n%k.‘..l iold Lobamad, ¥.anmanj- 2407504 Y.anna) Ve ™ -
20 |S K Brick Field Buhudurpur, Majhigava, : o .
—1 Saurikh, Kannauj- 2009724 | FAnnas) $ées o
21 [Kajal Brick Field Julalpur, Panvara, Vannan)- , Vo .
. 204004 Kannauj Yoy Ne
22 |Shei Balr.ul Ent Udyog Old Rampur, Majhila, Kannasuj- Yy ”
- Nume Jai Bala Ji Brick Field 209726 Kannauj T o Mo
23 [Shiv Om Ent Udhyo -
R T YOR Kishwapur, Jasoda, Yannavj | Kannauj Yes o Vin
24 |Sai Brick Field Kuairda Roud, Chhibramau, Yes A )
Kannauj- 200724 Kannauj o My
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— o Brick Field Junaidpur, Gursah i Y N
Milan Bric pur, Gursahayganj, ; €s 0
Chhibramau Kannauj e e
New Ayasha Brick Field Old  |Ahemadpur, Rauni, Yes No
Name Ayasha Brick Field Sarymeera, Kannauj- Kannauj No
209725
57 |Shakya Ent Bhatta Tajpur Road, Yes No
Saraydayamganj, ; N
Chhibramau, Kannauj- Ranne) d
209721
E h Brick Field i i - | Yes No
28 |Akash Brick Fie ;fgg:%pzur, Patti, Kannauj Kannauj No
29 |S R Brick Field Sursi, Kannauj-208028 Kannauj Yes No No
30 |Jai Krishna Brick Field Farukhabad Road, Yes No
Chhibramau, Kannauj- Kannauyj No
209706
31 [Narendra Brick Klin Owners ~ [Majpurwa, Gursahayganj, | . Yes No He
Kannauj-209722 !
32 |B R Brick Field Saraysundar, Chhibramau, , Yes No No
Kannauj- 209725 Rapnay)
- —— - = ! Yes No
33 |Shri Bala lJi Brlc}( Fle.]d Old [Manimau, Kannauj- 208008 Kannauj No
Name Kamal Brick Field
34 |Mustak Brick Field Ismailpur, Gursahayganj, ; Yes No
Kannauj- 209328 i e
35 |RajaBrick Field Allahadpur, Shridapur, Yes No
Saurikh, Kannauj No
Chhibramau,Kannauj
36 |Jai Shri Ram Brick Field ;a;}!ga;;;t;r, Rajpur, Kannauj- Raiiai Yes No No
37 |Bansi Brick Field Ezalpur, Saurikh, Kannauj- : Yes No
209747 Kannauj No
38 |RajuBrick Field Behetha Road, Thathiya, ; Yes No
Kannauj-209734 Kannayj No
39 |Shri Ravinath Singh Brick Tyor, Bamrauli, Kannauj- Yes No
Field Old Name Ram Kumar |209731 Kannauj No
Satendra Kumar Brick Field
40 |Gurukripa Ent Bhatta Uncha, Chhibramau, K y Yes No
Kannauj- 209725 AIRRY No
41 |Bharat Brick Field Alipur, Saurikh, Kannauj- : Yes No
_ 208012 Kannauyj No
42 |8 D Brick Field Salempur, Sikandarpur Yes
’ ] . N
Kannauj- 209721 Kannayj No =
43 |Shri Bihari Ji Ent Products Nera Road, Sultanpur, K ; Yes No
Kannauj- 20805 annavy No
44 |Aryan Brick Field Nigoah Khas, Kannauj- Y
s ; es
209720 Kampay) No =
45 |Jai Bala Ji Brick Field Rajgirihar, Madhapur, . Yes No
Kannauj- 209708 Kannauj No
46 |Mata Ji Brick Field Hardoi Road, Mehendipur, ; Yes No
: Miyaganj, Kannauj- 209727 Kannau_| No
47 |New Mamta Brick Field Mausampur, Maurara, : Yes No
5 Kannauj- 209728 Kannauj No
Shravan Brick Field Old Name [Mausam
: : pur, Maurara, :
Samta Brick Field Kannauj- 209708 Kannau L No B
49 |Katiyar Brick Field Mehendipur, Hardoi Road, Yes No
; ; . Kannauj , N
Miyaganj, Kannauj - 209721 ! Q
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Lata Infra Manufacturing

Khallaryp, Mangadpur,

private Limited (Old Name- Chhibramau, Kannauj- Kannauj b N No
Kisan Ent Udhyog) 208028 i
Shankar Brick Field W‘
Kannaug'- 209?25 2 Kannauj Yes No No
M I Brick Field Khl‘ldedml'saha anj
Kannauj- 209305 Nk Kannauj = No &
Sangam Brick Field Old Name Lohamad, Kannauj- 209727 y Yes No
Paras Brick Field Kannauj No
( 54 [Vimal Brick Field Plot No- 309, Tilpai, Yes No
Jalalabad, Digsara, Kannauj- Kannauj No
209733
55 |Gauray Brick Field Sakrava, Kannauj Kannauj Yes No No
56 |Anita Brick Field Vishungarh, Chhibramau, . Yes No
Kannauj-209307 Kannauj Mo
37 |Gulab Das Mewalal Ent Bhatta|G.T. Road, Gadiya Yes No
Kachpura, Jalalabad, Kannauyj No
Kannauj- 224001
58 |Sharad Kumar Shiver Kumar Dadaura, Bujurg, Nanimau, Kannauj Yes No No
Bhatta Kannauj- 209725
59 | Lata Infra Manufacturing Saurikh Road, Khojipur, Yes No
Private Limited Old Name - Chhibramau, Kannauj- Kannauj No
Kisan Ent Bhatta) 202028
60 (Kisan Ent Bhattha Talgram Road, Nagla ! Yes No
Birfan, Kannauj- 209307 | Kannauj o8
61 |D S Ent Udhyog Old Name Chapunna, Kannauj- 208028 3 Yes No
Tivari Ent Blfatfa ’ . Kannayj e
62 |Laxmi Brick Field Thathiya, Kannauj- 209734 Kannauj Yes No No
63 |Gupta Brick Field Near Nigam Mandi Samati, Yes No
Ladaita, Chhibramau, Kannauj No
. Kannauj- 209308
64 [Meghraj Kanahiya Lal Brick |G.T. Road, Chhibramau, 5 Yes No
Klif O\:’ners ’ Kannauj- 209725 Kannauj he
65 |Old Name Sangam Brick Field |Kalsan Marhala, Tiraha, Yes No
New Name M/S Suraj Brick  |Indergarh, Kannauj- 209723 Kannauj No
Field
66 [Maa Vindhyavasni Brick Field |Segran urwa, Gangemau, . Yes No
’ ’ Kainafj- 209725 ¢ Kannauj No
67 |A H Brick Field Lalpur, Samdhan, 5 Yes No
! I Chhibramau, Kannauj g he
> Y
68 |Super Brick Field Newly Road, Bypass, Yes 16.02.2023 No
Gursahayganj, Kannauj Kannauj Closure
order
Nikshep
[ 69 [Sugam Brick Field Jalalabad, Kannauj Kannauj Yes No No
’ 70 S N Brick Field Khandedevar, Gursahayganj, Yes No
Kannauj- 209722 Kannauj No
71 [Savitri Brick Field Jalalpur, Panvara, Kannauj- , Yes No
209726 Kannau; No
72 |Sapna Brick Field Nasrapur, Makrandnagar, : Yes No
Kannauj- 208008 Kannauj e
73 [Kisan Int Bhatta (Old Name Bhujariya, Indargarh, Kot Yes No No
Tripathi Brick Field) Kannauj- 208025 !
L 74  |Shri Ganga Ji Star Ent Bhatta Mehend.ipur, Gangaganj, Kannayj Yes No No
Kannauj- 209725
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- Brick Field Mirgawa, Jalalaba, ° . Yes
HK B Kannauj- 20960 sl Kannauj No o
[Ram Shyam Ent Udyog Vill-Sardamai, Vishungarh, ] Yes No No
am 2 Chhibramau Kannauj Kannauj
Aman Brick Field Satura, Kannauj Kannauj Yes No No
H L B N Inter Collage Ent Saray Daymganj, Yes No
Bhatta Chhibramau, Kannauj- Kannauj No
209725
79 |Lalakpur Int Udyog Saorikhi Road, Bahelpur, Yes No
Chhibramau, Kannauj- Kannauj No
209705
80 |Zamil Ahemad Ent Bhatta |Pharukhabad Road, Kannauj Yes No No
Chhibramau, Kannauj
81 [Maa Sharda Brick Field Uttamapur, Jasrapur, Kannauj Yes No No
Kannauj
82 |Royal Brick Field Gadnapur, Majhpurva, Kannagj | Y N No
Gursahaygnaj, Kannauj
83 |Maha Kavi Shankar Int Bhatta Naugav, Tajpur Road: Kannauj Yes No No
Chhibramau, Kannauj _
84 |Yaduvanshi Brick Field Vill - Hanumant Kheda, Post Katiay] Yes No No
= Gugrapur, Kannauj
85 |Laxmi Brick Field G.T. Road, Salem]:;ur3 Rentiau] Yes No No
Sikandarpur, Kannauj
86 |Jyoti Brick Field Terajaket Chauraha, . Kannayj Yes No No
Chhibramau, Kannauj
87 |[Shiv Shakti Brick Field Vill- Barkagaon, . Kannauj Yes No No
: Kusumkhor, Kannauj
88 |R.R. Brick Field (Old Name- Arjunpur, Lohamad, Kannauj Yes No No
Krishna Ent Udyog) Kannauj
89 |Taj Brick Field Rampur, Mjra, Gandhrapur, Kannauj Yes No No
Kannauj
90 |Awashthi Ent Udyog Karpalp.ur, Thathiya, Kannauj Yes No No
Kannauj
91 |Badri Prasad Ent Bhatta Udyog|Tajpur Road, Chhibramau, Kannauj Yes No No
Kannauj
92 |Shiddhivinayak Brick Field Rampur, Yes No
Old Name Heralal Brick Field Muderiraja,Kannauj,Kannau Kannauj No
|
93 |Akanchha Brick Field Balanpur, Tirwa, Kannauj Kannauj Yes No No
94 |Baba Vishwanath Brick Ficld Tahapur Talgram, Kannauj Kannauj Yes No No
95 | Rahul Brick Field Khairagar, Tirwa, Kannauj Kannauj Yes No No
96 [Ragini Brick Field Vill- Atara Nisf, Tirwa, : Yes No
Wi Kannauj No
i)
97 |Bhagwati Brick Field EZ:iiE;pur, Chhibramau, Kannauj Yes No No
98 |Dildar Brick Field Akbarpur, Kusumkhor, . Yes
Ssnslaeay Kannauj No e
99 [Shri Banke Bihari Brcik Field |Vill- Siluapur, Tahsil- Yes No No
Chhibramau, Kannauj, Kannauj
209721
100 |Mansuri Brick Field Foolpur, Haseran, Kannauj Kannauj Yes No No
101 |Baramdev Ent Udyog (Old Vill-Arjunpur, Madhpura, Yes No No
Name M/S Shrj Bankey Bihari Nandemau, Kannauj Kannauj
Brick Field)
102 |Bala Ji Brick Field Tahapur, Indergarh, Kannauj K Yes No No
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'bl G K Enterprises Gata No. 21 STDI(ha, Village- Yes No No
Uncha, Tehsil- Chhibramau, | Kannauj
Kannauj
104 Jameel Ahmad Ent Bhattha,  |Farrukhabad Road, . No
Chhibramau, Kannauj Kannauj Yes No
105 |Ram Shyam Ent Udyog Vill-Sardamai, Vishungarh, : Yes No No
Chhibramau Kannauj Kannauj
106 |Om Sai And Company Old  |Gata No. 434, ljalpur, Yes No
Name Name Sharda Brick  |Parror, Saurikh, Kannauj Kannauj No
Field
107 |Sanjay Singh Brick Field New |Palan Adda, Sakrawa , . Yes No No
Name Bhole Nath Brick Field [Saurikh, Kannauj Kannay)
108 [New Sangam Brick Field Old |Tirumukha, Tirwa, Kannauj Yes o
Name Shri Dauleshawar Brick Kannauj No
Field
109 |Good Brick Field illage- Yes No
Gata No. 14, Vlllage. Kannauj e No
Sausarapur, Kannauj &
110 |New Warsi Ent Udyog Old  |Hardoi Road, Manimau : Yos No H
Name Warsi Ent Udyog R
111 [Saroj Brick Field Vill- Bhogpur, Post- No
Nigohkhas, Chhibramau, Kannauj No 02.03.2023
Kannauj
112 | D Brick Field Vill & Post - Pangava, Eanneid No 02.03.2023 No
Chhibramau, Kannauj
113 |Krishna Brick Field Vill - Devdharapur, Raria auj No 09.12.2022 No
Jalalapurpanwara, Kannauj
114 |Jai Shri Bala Ji Brick Field  |Vill - Malihapur, K] No  |o09.12202| Ne
Gambhirpur, Tirwa, Kannauj
115 |Tripathi Brick Field Vill - Bhauramau, Indargarh, o No 02.03.2023 No
Tirwa, Kannauj
116 |H.M. Ent Bhatta Makhaipur, Post- Kannauj No 29.09.2022 No
Kusumkhor, Kannauj
117 |JK Brick Field Juniedpur By Pass, Pending
Gursahayganj, Chhibramau, | Kannauj No 14.07.2021
Kannauj
118 |Meenakshi Brick Field Village-Gova, Post-Sataura, i No No
Tehsil And District-Kannauj Kannauj e
119 |New Yadav Ent Udhyog Keshavpur, Jasoda, Kannauj | Kannauj No 14.07.2021 | Pending |
120 |Ambar Brick Field Terajak?et, Chhibramau, T No 14.07.2021 Pending
Kannauj
121 [Harsh Ent Udyog Talgram, Tehsil- o No 14.07.2021 Pending
Chhibramau, Kannauj Y s
122 |Saiyad Brick Field Sant.osha, Samadhan.. Kannauj No 14.07.2021 No -
Chhibramau, Kannauj
S —— 3 ]
6" P ST bt S S Kannayj | No |14072021| N
Kannauj
124 |Yadav Brick Field Kiswapur, Jasoda, Kannauj | Kannauj No 14.07.2021 No
125 |Azad Brick Field Mahemudpur, Path, Kannauj Katinaij No 14.07.2021 Pending
126 (Shiv Mohan Brick Field Tikra, Gangemau, Kannauj | Kannauj No 14.07.2021 No
127 |New Ganga Brick Field Sakrani, Talgram, Kannauj | Kannauj No 14.07.2021 No
128 |[Shri Shiv Ent Udyog Village-Kunwarpur, No
Kashidin, Gulariapur, Kannauj No 14.07.2021
Kannauj
ick Fi i i No
129 |Shyam Brick Field Neuli, I?us:yn, Nandpur, Kannauj No 14.07.2021
Kannauj —
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F i Bindhvashini Brick Field
13

Village-Miruvan, Madaha,

Kannauj Kannauj No 14.07.2021 e
31 Maa Durga Brick Field Ahirva, Rajarampur, . No
Chhibramau, Kannauj Kannauj No 14.07.2021
Bankey Bihari Brick Field Manikpur, Sakrava, Kannaui
132 , I No
(Old Name-Radhe Radhe Ent Kannauj | No | 14.07.2021
Udyog)
133 |Baba Brick Field Rajpur, Khusumkhor, " No No
Kannayj Kannauj 16.02.2023
134 [Vishwanath Brick Field Vlllage-Devdhra!Jur, Post- Rinnet) No 14.07.2021 No
Jalalpur, Kannauj
135 |Neelkhant Brick Field Ta]grarrf Road, Chhibramau, Raiiath No 14.07.2021 No
Kannauj -
136 |S K Brick Field Samdhan, Chhibramau, Weinai No 14.07.2021 Pending
Kannauj N
137 |Akash Brick Field Kalsan Saraiya, Kannauj Kannauj No 14.07.2021 0
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Gl
i 951_5

iRy e
Government of India
Form GST REG-06
[See Rule 10¢1)]
Registration Certificate

Registration Number : OVARCEKOGIISNIZY

I |Legal Name ~ [KAISBRICK FIELD
& [Trade Name, if any KAIS BRICK FIELD
3. |Additional trade names, if
any
4. |Constitution of Business Partnership
5 [Addross of Principal Place of Floor No.: GATA NO 2677/0.506 -
i Building No./Flat No.: KUSUMKHOR BANGAR
Road/Street: KUSUMKHOR BANGAR
City/Town/Village: Kannauj
District: Kannauj
State: Ultar Pradesh
PIN Code: 209727
6. |Date of Liability
7. |Period of Validity From 26/09/2024 To Not Applicable
4. |Type of Registration - 'g;g?.;_'*';g
yp 9 Regular 5:&#32
RN
4. |Particulars of Approving
Signature
Signalure Not \L”t;:ﬁi <
Duumll-. ..igrmd by D4 GOODS AND
VICES TAX RETWORK 15
Dutu 20240926 05:34:03 15T
Name
Designation e
Jurisdictional Office
Date of issue of Cerlificate 26/09/2024
Nnte: The registration certificate is required to be prominently displayed al all places of business in the Stale.

L

[ his is a syslem generated digitally signed Registration Certificate Issucd based on the deemed approval of application

on 26/09/2024 |
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)
Government of India
. Form GST REG-06
{See Rule 10(1))
Registration Certificate

Registration Number : 0OABCFK61 18N1Z.Y

egal Name

KAIS BRICK FIELD

2. |Trade Name, if any

KAIS BRICK FIELD

3. |Additional trade names, if
any

4. |Constitution of Business

Partnership

S. |Address of Principal Place of

Business

Floor No.: GATA NO 2677/0.506

Bullding No./Flat No.: KUSUMKHOR BANGAR
Road/Street: KUSUMKHOR BANGAR .
City/Town/Village: Kannay] -

District: Kannauj

State: Ullar Pradesh

.|PIN Code: 200727 :

‘6. |Date of Liability

7. |Period of Validity

From 26/09/2024 To

Not Applicable

8. |Type of Registration

Regular

‘9. [Particulars of Approving

Signature
i Signature Not \_.f;nﬁ d
D?Hnﬁéslgnad GOODS AND
SERVICES TAX NETWORK 15
Dato: 2024,09.2645:34:03 IST
|Name
|Designation

Jurisdictional Office

|Date of issue of Certificate

26/09/2024

Nole: The registration certificate is required lo be prominently displayed al all places of business in the State.

This is a system generatod digitally 5|gnod Roijli!htlp_{l C#rtjﬂ_c_atu Issund_hnso_d ?n 1h§ fie‘equ ag'Pm?ll of ‘?PP"F.',““"

| en26I0912024),

| SR
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Annexure 12
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Latitude: 27.133397
Longitude: 79.890615
Elevation: 156.136.3 m
Accuracy. 7.4m . T
Time: 05-21-202513.26- %
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